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I, the Chairman of the Committee on Private Members' Bills and 
Raolutions, having been authorised by the Committee to present the 
Report on their behalf, present this Thirty-tdxth RepOrt. 

2. The Committee met on 4 May 1987 for-

t. Classification and allocation of time for discussion of Bills 
(vide Appendix) under clauses (b) and (c) of rule 294(1) of 

the RuIes of Procedure. 
II. Reconsideration of classification of the Constitution (Amend-

ment) Bill, 1986 (Amendment of articles 75 aM 164) by Prof. 
Madhu Dandavate. 

Classification and allocation of time to Bills 

3. The Committee considered classification and allocation of time to 
three Bills specified in Appendix. 

4. After considering aM aspects of the Bills, the Committee recom-
mend that alI the Bills referred to in the Appendix be placed in category 
'B'. The Committee recommend allocation of time for each of the Bills 
as shown in column 5 of the Appendix. 

Reconsideration of the classification of a Bill 

5. The Committee then considered the request of Prof. Madhu Danda-
vate to reconsider their earlier recommendation giving category 'B' 
(vide Fourteenth Report) to his Bill, namely. the Constitution (Amend-
ment) Bill, 1986 (Amendment of a-r.ticles 75 and 164) and· place it in 
category 'A'. 

6. On reconsideration, the Committee recommend that the Bill may 
be placed in category 'A'. 

Recommendations 

7. The Committee recommend that-
(i) the classification and allocation of time to Bills by the Com-

mittee, as shown in the Appendix, be agreed to by the House; 
and 

(ii) the reclassification of the Bill, as shown in paragraph 6 above, 
be agreed to by the House. 

NEW Dam; 
MD.y4,1987 
VaiBakha 14, 1909 (Saka) 
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Chairman. 
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APPENDIX 

SL Name or the BDI and the member-in-c:harIe BiD No. catcpy Time 
No. ncom- ncom-

meadecl meaded 
--.- ---

I 2 3 4 5 

1. The CoDsumer Protection (Publication or Price 41 of 1987 B 2houn 
with the Advertilecl Product) BDI, 1987 by Shrimati 
layanti Pataailt. 

2. The State of Goa, Daman and Diu Bill, 1987 by 43 or 1987 B 2 houn 
Shri Shantaram Naile. 

3. The Constitution (Ammdment) Bill, 1987 (IJUertlon 39 of 1987 B 2 hours 
0/ IN!W tII'ticJe 16.4) by Shri HariIh Rawat. 
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